
.,. .... t ... ·otIROP ta West Bengal 

3748. SHRI BHdLA NATH SEN:' 
Win thd1Miaister ,of FINANCE be pleased 
tot .. ate tile results of the sample studies 
made by Reserve Bank of India and/or 
NABARD on the implementation of Inte
..... td R .. r-ai Development Programmes 
(~ IB' West Bengal? 

1'ItBMINISTER OF STATE IN THE 
MfNlSTay OF FINANCE (SHRI JANAR
DRAMA POOJARY) : NABARD ha~ con
cMtctod .... eftwation study of implemen
taUhm'of ,IRDP which covered 15 Statei 
io(jJudi.Dg' West Bengal. In West Bengal the 
study' co.ered t-he two districts of Howrab 
and Burdwan, 4 Blocks of Jagatballarpur. 
Amta, Memri and Raina and 58 sample 
benefic'iaries. Out of 58 sample beneficia
ries 45 were found to have crossed the 
poverty line. Average annual income of 
s8mple ben~riciaries before participation in 
the programme was Rs. 1988 which rose to 
Ra. 3706 in the .post development stage 
whereby. tbe beneficiaries earned an incre
mental income of Its. 1718. 

The RBI's study also covered two 
blocks (Polba Dadpur and Balagarh) in 
Hoo.hly District of West Bengal from 
where few sample beneficiaries 'were select
ed. Tbe study report of RBI indicates 
anaJysis for the whole sl:lmpJe covering 
many states. As per this study 51 % of the 
sample 'beneficiaries registered an increase 
ia -their real income and 17% were able to 
crores!tM .poverty lioe. 

CUltom daty structure on im'ported drug 
.. aermediates 

3"'9. -.SHRI BHOLA NATH SEN: 
Will the .Minister of FINANCE be pleased 
10 Itate : 

4a) 'wllether 'he customs duty 'Structure 
Oft Imported drua intermediates is higher 
4b8n -the duty structure on imporh d drugs 
.. DUfac.tured from the same intermediates; 

(b) 'if 'so, the detaili tbereof and justi. 
:~ca1joJl'dlcreror ; ~nd 

*(c)' _'~dUC1'bf O<mntmeDt 'in this .,.... 

Written Answer, 

THE MINISTER OF STATE IN THE 
MINISTRY OF FJNANCB (SHRI JANA
ROHANA POOJARY) : (a)' to (c) 
Drugs fall within Chapter 29 or 30 of toe 
First ~cheduJe to the Customs Tariff Act~ 
1975 and drug intermediates generally faU 
within Chapter 29 of the First Schedule. 
WhiJe the general statutory basic duty on 
items covered by these Chapters is 100%, 
drugs generally carry an effective basic 
dllty of 60'% advalore.m, and drug inter. 
m.'dia.tes t 70% advalorem. Auxiliary duty 
at the rate of 40~/~ advaJorem and addi
tiona I (countervailing) duty equal to 
CentrdJ Excise duty are leviable in 
addl tion. However, duty on various speci
fied drugs and drug intermediates has been 
reduc~d in consultation with the adminis
trative ~finistry concerned and notifi
cations issued in this respect from time to 
time have been Jaid on the Table of the 
T-Iouse with Explanatory Memoranda setting 
out the reason~ for such exemption. It is 
not. possi bIe to give details of drug inter
media tes, where the duty is higher tban the 
drugS t since their number IS very large. 

Each request for duty exemption -68 

drug intermediates is examined on merits 
in consultation with the Ministry of 
Chemicals & Fertilizers, having regard to 
their alternative uses, indigenous availa-
bility, etc.. ' 

Realisation of excise duty from cigarette 
manufacturing companies 

3750. SHRI M. RAGHUMA REDDY: 
Will the Min-ister of FINANCE be pleased 
to sta'te : 

~a) whe~her it is a fact ihat excise duty 
realtsed 'from various cigarette manufactur. 
ing companies has of late been reaisterlDl 
'a downward trend ; 

(b) if so, the de taBs of excise duty 
realised from them during 1982-83, J983.84 
and 1984·85 year-wise -and c;iaaretto' 
company-wise ; 

(c) whether Government have -anaflSC'(l 
the causes of the downward trend ; sad 

(d) if so, the details thereof arid actio'; 
taken by GoveromeJ;lt to plua this evasioD 
of excise duty 




